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None for the petitioner. The case has been taken

up after exhausting the cause list of the day .

A perusal of record shows that after 18,151993,
none has been appearing on behalf of the petitioner
even theugh, the case came up before the Bench a
number of times. List this case on 24,10,1994,

It is clarified that no further opportunity shall
be given, | o
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